FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SUN-POWER METALICS
PRIVATE LIMITED OPERATING IN OTHER WHOLESALE INDUSTRY AT

MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | Sun-power Metalics Private Limited
PAN & CIN/ LLP No. CIN: U51909MH2014PTC252236
PAN: AAUCS1258H
2. | Address of the registered office Office  No-810, Tandice 69,
Govindnagar, Andheri-Kurla Rd, Nr.
Darpan Tele. Exchange, Andheri-E,
Mumbai City, Mumbai, Maharashtra,
India, 400093
3. | URL of website https://spmpl.stellarinsolvency.com/
4. | Details of place where majority of fixed | Mumbai
assets are located
5. | Installed capacity of main products/ | No information is received from the
services management of the Corporate Debtor.
6. | Quantity and value of main products/ | No information is received from the
services sold in last financial year management of the Corporate Debtor.
7. | Number of employees/ workmen No information is received from the
management of the Corporate Debtor.
8. | Further details including last available | For details, please contact at:
financial statements (with schedules) of | sunpower.sipl@gmail.com
two years, lists of creditors are available at
URL: Visit website:
https:/ /spmpl.stellarinsolvency.com/
9. | Eligibility for resolution applicants under | For details, please contact at:
section 25(2)(h) of the Code is available at | sunpower.sipl@gmail.com
URL:
Visit website:
https:/ /spmpl.stellarinsolvency.com/
10/ Last date for receipt of expression of | 13" April 2024
intaract
11) Date of issue of provisional list of | 23™ April 2024
prospective resolution applicants
12| Last date for submission of objections to | 28" April 2024
provisional list
13) Date of issue of final list of prospective | 08" May 2024
resolution applicants
14, Date of issue of information memorandum, | 13" May 2024
evaluation matrix and request for
resolution plans to prospective resolution
applicants For Sun-power Mstalics Private L

(Under CIRP)

mited




15/ Last date for submission of resolution | 12% June 2024
plans
16 Process email id to submit Expression of | sunpower.sipl@gmail.com
Interest
For Sun-power Metalics Private Limited
' (Under CIRP)
Mr. Rajan Garg
Aﬁ@ Sig esolution Professional
IBRRAIRRP-00Y/IP- P02397/ 2021-2022/ 13624
For Sun-Power Metalics Private Limited - Under CIRP
Suite No. 5, 8th Floor, 207, Embassy Centre,
Jamnalal Bajaj Marg, Nariman Point,
Mumbai, Maharashtra - 400021
Place: Mumbai

Date: 14-03-2024
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I, Archana Ashok
Nakhrekar hereby,
declare that my husband
Mr. Ashok Nakhrekar
expired on 06.08.2017. |
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name. If any one have
objection please contact
on 9867579125 within 15
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e
4 e g W A, W e . S
firoft e 3 o, firen feeoft w4 amefiey
ST TR WA A S arhy. ekt
R, RV W T e
U, sl o . g s ey
o sy o &, etz foe
W e ek R 3 gt
it =
3. W eyt i 38,
en i g o worem
i o argEed TR T e
T, T e (g e )
3 ¥ e e g e AT

T TR b (v e
s et Towfeed Y. T i W,
wfiee, € o, sifewr whe, Wi,
witwsh (), s xoo ot Fomat =
ol oriaes vt

NOTICE given that the Share
Derw!ula Nos. m for 20 erv
Distincive Nos. 201 to
NDISH»\E A PREMISES CO-0P
ETY LT in tha names

SHRI Rajnikant 5. Shah have been
reported
application for issue of duplicate

i
made i the society al 80, Jawahar Nagar,
Garegaon (West) Mumbai ~ 400104 1o

wham objection, if gt issuance
of such Duplicats Share Certficates|
should be mage within 15 cdays trom the|
date of jon of nchce. i

certficats 15 nol morigaged of any loan
taken againstthe flat.

T e wm ey P mr———
e e . gt Ut
o et
T [y v v i o, Bbw An i e, wieog
2, T o e, w90 1, v v e,
oy, wgcoon
ek ) bt el Siecnsohvtsy coml

shares and interest of the deceased member |
in the capitaiproparty of the society in such|
manner 15 (s provided undsr the Byeaws |
of the society. The claims/objections.,  any,
recaived by the society for ransfer of shares
and Interest o the decaased membier in the

of the sooisty shiell be,
deakt with In the manner proviced under

T

. m‘allni A e ]

The Form ice, = -
= | e vt v s e ]
Ul o s D Mot T"“:;"‘ ™ o i SRS ek WA
st e me

CapitalProparty of tha Sociaty. e

Under the Bye-taw No. 38] o [t R i e e A

Lmnn.mmrmwmu ¢[00 v Sy e (o) | i e ek

4 Member of e SHREE SALIANTA S.A.A. 00 0. Wiy .
C0-0F. HOUSING SOCIETY LTD. having o '?i — mw“
atress at FLAT NO, 310, 3rd FLOR, | [ | =" == ©-(3hes) = o] ]
BUILDING NO.4, SHREE BANESH BAI| =
T T 1T T v —
a0t hokging Flat Ne. 310 e bulingof| | 1] =0 P e o wee [ men i
the society, diad on 18/02/2004 without losaallinad
making any neminatin, e e [edn

socisty hereby & and| 2
‘objections from the helr or other chaimunts/ AN 2 iy o sk, www
odjector or objactors Io the transtae of the| e b
said ghares and interest of the dacsased| te| g agam, ewa ayee ah |08, v
member in the capialproperty
wiin 2 period of Fiftess (15) days trom
the punkcation of s nctice, we A
of siich documents and other prools
‘support of hig/herfthair
for transfer of shares and interest of the
deceased member inthe
of the society. If na claims/objactions are.
receved within the period pradcrded ahove,
the society shall be free to deal with the|

ADESHWAR MF.-ITE" LIMI I'ED ED |

GATE CO. OF. HSG, e ¥ W qm aweeh ot i deal with the said documentardany]  |FTTE e PR I, mo muky-hmﬂumwlmmm-
Esncrm,mmu RDP-1, Sector-2, i ) S WA e person recaiving andior doaling wih the | fet vz, wwrweh v i, w8 (), ragisterad Bys-lows of the society Is|
[Chariop, Randivali (West), Mumbal-400 wifr W S, W T s vt o, b v 2 o), TR avalabla for inspaction by the clamants!
ko7, Tlongwith ber Hurbund ME| [ <o ST, e i, O K e ooty theseby) 0, gef 7o fem ot | | objectors, In tha office of Ine societywith
GULABCHAND RAMBAHOR SHARMA, | b i3 Nabitties, A complant cf| W, W
Iabo bad purchased the seid Shop from the| | Sh TH, AT, W, arftoam, ioat picperty baaring | |eemismam the Secretary of the Society between
[Ownen 1) MR. MISQUITTA NESTER wafia, =R, AT, W, R, - 9/2024 Gated 300172024 for ass of said| - 06.00 RM. to 8.00 RM. from the dats of
JANTHONY and 2) MR, MISQUITTA| g, v, B e, o, e, certficats (. ) publcation of the notice tl ths cate of
[xLovsIs, vide for Sale dued] e, Wbt e, T, v, "‘“’;.:'“”'*‘hm . Ambol il piry of s perisd,

[0tk November, 2002, and MR i, 3w, T, T, de, Pioed RNEE o i L < For and on bahalf of SHREE SALJANTA

[GULABCHAND RAMBAHOR SHARMA e, e e e an, W m:t”n:nm‘:: ::_"mm phsiiactse] e el Bamtin.eir S.RACO-OP HOUSING SOCIETY LTD,
Haberd of my cliemt expired on dated) o e i v i, vz e 5o fat by way of sale, vansier

[}20572020, end after his my cliens fe s v i W T, AR Placs : Mumbal Date : 14,03.2024

hee contadt e o7 my] i documants in
lierd within the period of 07 a are hereby requestad - the: in| -
;mmh:phh;ﬂ;wﬁsnmh e 3 Sm e Frrh avom wt ufmqum-u.::’mum il s
mmm::mﬁudlt -MW'?."W%":»;«@ 1 Pt To b ""“W’W"’"‘*"m“
leatered into the Share Certificate o o el v ok i 34 Yadiiosk) dage o iace Rftar e WA W.I/883/2023-24 r. £380 R et (Farins deaned 1a be Ackg b
oA nK 4 iy -t S B o reet g ey e R W = W 19w afiovwwer S sweTTe T[Nl o e s n(u;q;mrwu‘;n
SOC.LTD. s e e of i s st = a1 Gearmad 1 e boan warrec e
B s w“méw el 0 s o b FOwAEE S A PAC wen ma soqurer 2 ..“'.'f.".}"""“'f,i.f“",::”
(A. K. PANDEY) b alacdicatd proceed 1o jssue @ duphcme Share FTAENA AART FRAT T WANT R O by healied 2
munpn:m&um T ELE "'fm e i, AN, on e 14t Diay of March, 2924 HeraeReT TR ¥~ 63,55,030) g,
A K Marg, B (5 ambui-400 051 i, g tm;:‘ - . aftm gfewsr $-2fr (E-endering) srmme womdraT [y
The Vibyh Prom CHE L. gav.in T 140372024 F T Mermter- B Parmesmuar
NOTICE ‘-H‘N""m wal ¥hw BRIT e e hmedmehstendetgown T
otice 1o the Public at large that my] Online 3. $EAET (E-endering) VYRR
cient Mr. Jagdish Kanti adhani|
s the shsoluls all { 3 worrd aifis sweet & vE wEREET e B b ?Jr“.c:‘,wm;:."{émmu;
tha d‘q‘h'u I:; uﬂl:u:nwn TR Tt e T W E.308, PUBLIC NOTICE A W A wod CONUCL EIBONS with the Target Company a! presens.
umi No e, Wg gman:ga:\ﬁyﬁa;; ] r for ey chiand, m,m;\‘u wWorhE ffrer frwwr s WU
onerative Society Limied siuaad af L. ., T 95 (aroa) e e o s Cor| e s T [Tndsg oty [Nara G Ewiot movhins o Esied T Eaoly i |
fmma Cor Cormpien, Ranejas Meirostan R A R | | e nd o w P C AL, 7t {0 gt o T b Yaroet Comeany Grcs i psonbmert.
Maiad (West), Wumbal s, iR i A  [amom o -
anl-nu bearng CTS Na bod , SRR W1 My sorersentioned et 4 negoliting wi the (T ) Tiona of T 10 merrbers has ey 1is30nahip Wik P
0NN o ke vitage Malad south, 18, T TR AT, g 3 Orrs forprtha o o ok o gy
:mmn;:‘dl.an;.;::, wum& mmﬁm(?mm) Ls;ﬁw“nhmmn:: g wivdar
mbel 1 AR T i B oot mcushe] 43313024 i m [
e e AL cxtorst ) sfit Tt o, cwr--g-,,'«_-:g,g-mrfm- e - e IR
los? or risplaced and tha sama (wieama, ) whell wn d i fglictnd = - iy O Nemter
o et [, ) e | 5% b e o HETTas e wewn e §-fawm R =
¥ & e
- ﬂmm‘mﬁﬁ! o R S = i % 23 1. [Recommendaion an Ba. Tha [OC members bekpm ®at the OBer i tr and|
I e [t 0| (SR L | dee b it e, . e | [ ity [
ar should e v = I S04 Copaes .55, 5w /% T / 909 /034 W q03% fAi® 93 /03 /2034 | [T7 [Commaryotramsonr r [ O has omn o comideratan e Tokewng 15
indmate the same o tha | feFemberery i TG D fecores 106 has 1
ana [ any person. Bank or Fawancial “‘“2””‘“ "“ it i B pramions va s -1 WER 5 Puske Arvourcermert PA) arac Decemar 5, 2024
o Jecond foor of e Pearf Canta Ce

| w (R e

At -
mﬁwntv)hﬁmmm:wh oy Lumiat. M sn Fo g o mm“mmquoémqu S A
5. Oadar st

AR CRATERR 1 M i T @ i o e T sl g o EL el
Bfez wrewd ez, T - o). )R, S MR Sees BRI, SRE A 0, t e, AL a,
il =, v (7., 2 - Yoo o 20 W ERE W5 e 0 S0 W T e e e
t-r-uz-ﬁﬁmuiwrrwm&n,o:/awuumn 3o TR g e e inckepencie]
e Fam s

12,7023,

c) e Dt Letier of Offr OLOF) dated December 19,
x5,

3 Lister of Dftyr (L.0F) dated March, 07 2024

]
322, Ve Ongnal Agreement b Saie
3 1074002 FS0T) o P
varetes

Accondng ko the above-mentoned Ouners, e ) we R Few srremerd s s fi e o s v o, v seew Ao 1 the Takeover Code and piena tacks appss o be
d and e waid 3 prescrbad
ooyl vt lofiram sredis wam R s sirar ) a5 e o aneen e T T TRR =
sperative Sociely Limited is free fr e 3 P ) e e onfer, o S v,
perative Socisly Lim: ed 1s tieg fam f ] i ke ]
ervmaincied rights 1o deal wih D said premses S | TN, | e e T T o ferrETeTh AT § T L | Sy |
e sl s s e k| V| tae | Sl e | v, vt~ | A, ot e e T T
o macto f sc  Puc b e var/in. B - wat s, B A s, v, A Liogs Nt
scqumon under sny mrvEmeR FEaCty
ey cIaE upch T raaa: phpactens, ¥ 4y W gt wa, W=t =, T, W, W, o, 52 - veoaza, e Obligation to maké & PA of 48 Ogen
esmcuts the Sal Deeds 1o Panvier the 1aid 0.5, e, srEeT, o, wrbvre srvelt o wmm s
premaes 00 201 & 207 and e saxt respective gaf « yase PraTe. .
snares win 14 days Fom pubkcan o e 5 asaza, TEL :‘::#:a T N, vl 4, o payate for dcquistons, whate? by
otice; tharaby rasing weitien objections ard s, 4 - v e acquress of by sy parien ot
atatog theren fhe ngft, { any, of pavicas (e iyl concet Wi him, during the 52 (Filty- |Apcicania |
sucn chjackons anc addressing I8 LI 5 e, _ : tas) wesks immedately pracedng the
rstarugras o s aderees mantonsd heren S| ten | ohwtHm v g | %av,ngn)- | @, W sl s - prcedn
> | { b o e puibde Jnsomeomint.
LA i preliey i o e v -, - TR - A, T, - o) T R R
i i T avest oy chord s w0 T, TR A v B 3w, T - eig s acquwton, whether by e acqures of
PUBLIC NOTICE PUBLIC NOTICE et it i Frm, v, T s | ¥ ary parsan acng n concan win | Not
My chent MR. BIPIN CAYALAL NEWTA is the RS IY oo s Moy o oy “qente .- e . 3. B Ve, w - i, Qg e 28 (Twertpst) veeks |colicatie
setd carer of et rc. 72, T Floor, Mk MRS, MEENAXSHI GHESHADRI ANC| | Cltmsma oy erbinan 754 20/3/1 50 10 TR, TOET] - Yawanc ity pradacky. o of e
Acariment Co-cn tag. Sooety LI, shieted MR SUBRAMANLAN SHESHADRI was| Medha dogiekar 2 | | puste smncuncement. ]
it . 567, Bhuvars Shankar Road, Datar (W) the joint owners of Flal Ko 1807 and Advocain e - wit/- um! T T
Mata-400028 and cocey has seo ssusd 1808, Buldng No. 2, Krown as DB 102, Pean Cortn, 6.8 arg | | o ibomm ez, grewtd wreew, (sfter o) sy b ikt | 21725
o cxtfca i nama o my e boarg Cacns® Stustac st Wostorm Expross Dada (), M- a0 28| | e, y3¢ 70, g i, i i, 0] ocatid e P s st |
26 and Shave No, 12810 130, Highway, i Road| Phane (2421410 s ¥, (), fei-veo say gt s, § firem, sag e e
My chent ras purchased e waid MRS, Esst,  Thane 401107 MR
JAYABEN BABULAL GHAN ALIAG| R! Died en The g Equty S
(GADHECHA Ve 080412023 laaving bahing nis (1) MAS. €| e Retaen 85 of the Tobmves |, S0
sl nml;ll =t st $frw wroiwa: fret T TS T, G-t S i [
¥ h wrrgaieed (CO-OWHER). 5. IVER 3 oo P s e tharne v W B
[Liymisai Cty and he ama was purchased by| CHANDRIKA SHESHADRI ;'_'3,,..'?..,”',;,;“" L g ;.‘T;,.‘. con [ i 4
wmmmg:ﬁmzﬁmu:. CAUGHTER) (num:z;wm ¢ |Actuires and e ptanager g ko | et
et nica Sk MR CHANDRASEKHAR SHESHADRI/ actund akuaion pacameid inchudng (Rppicabis
JAGARNATH GANGARAM PEDNEKAR AND |isomonce el P o] ok vake, carmparabie Nadeg ullpins
JAGAANNATH PEDNEKAR e year| ot B eyttt oy gl F 3 2 A 400 eamings pa e
1999 ard & was sl roghlornd with mt-| sunmmnu SHESHADRI, my, et e W SR R e W R T R, W 6 e e o woRm e e . A iR TR {Soure. Coricats dmed Drcembe 05, 2003, moued By
affice of Murtal Coy bt e feut IYER  CHANDRIKA, T e e v o W - e T e S, e s faed i, s R 20,00, 3o ve i e LS SHREVANSH M JAN Regmered Valar, (8A)
ikt g | the CO- OWNER| g 1Rt v 9 O R T w03 a0 e AT N e o, v e T A h.0d. 200 Qo i P
Tabom DAUGHTER) of thel iR, R} oom. #7.%.00m. hmmmmﬁwﬂmmﬁmmﬁzﬁ Prace. fimg Rosd, Serst - Buana, nola Emai.
Buitder by name and siyle Masara, docomscd wih'én conaer of 1hal co| e fnfy dteef ooy, o] e ot s v e e e || omiC) +81 95582 16019
BUILDARCH by mxscuing sale sgreement legai heis: Intends 1o (nhart s -33%) = Gl AT A Tt [y | Feveeden | W T3 [ Detas o Iosenaers oce
dwtec T cay of Aprl 1588 which was nat share in tha said flat held by #n | swfonges | wh  Advgaes, 1y,
Vi vy 0. parion o ikl St e P R e [CIET Crre e T ENT | weor | Sreit)- T oy b bt [ Mo
pertnt having any Sbjumes| 5% vhvh, wsth, e YR tgtighind
[T for transmicing e atorssaid fiat in thel e, fa. . Tnhmuummmmmmmpwummmm«mw
[riloncary s e g el e Ly e e Jodod e T [ Teonant | G b sem Al I N Eehhed oxtabetly Stacte s, o 1nd caecl
860 o ierast by way of rhetnce o dam respeciva within 15 days| ! i iy i v whather ctharwise, and inclues all
w0 sand e irom the date hersof fating with the 4. W0, T, sty | fandnot frommied
Friedas wacld Bel , TRE-1to 08, wb:ml(ﬂt: . s a
Cada
donumaniyry sadence . supgan of e £ad complated
mwmusmammdv- Sa DRI & mﬁww:‘ - ‘mk'w BN | Tvaseo/- | wrdwm rmmmmlhw
[] @R, S T R s -
o Nosce, g wich chirs ¥ any shad be i aaa e, s ke, e ea3an oS eaT
‘Advocats Rohan Arun Waghmar “Oica oS, | Br P
Office na. &, 2nd Fioer, ‘ (uirfrnn Rwmi) Date: March, 14 2024 Ghairman - Gommitas of Independent Directors
Hotata Chow, Fountan, Fort & fevrm: myonae v 7% s servnfent (o) T gv 0w | | Place: Mombal W 05234799




(i }] Thursday 14 March 2024

ACGTIVE TIMES

PUBLIC NOTICE

lﬂ’hklhﬁ"tlwlﬁl‘
by £

Dy deem
" mmum:mmaui.ﬂ
1«» e wigeal Pepteed Demted od Da o

£ ogad S vt owd
ettt st ;o 7 e o b
Ba uem neted v o dae, w70 S e

PUBLIC NOTICE

NOTICE is hereby given that the share
cerficate for 50 Equity Shares of face
value 10 43 bearing certficate no. 500849
and distinctive nos. 933641977 —
931642006 of ABS INDIA LTD standing n
the name{s) of CYRUS JAMSHED
GUIDER has/ have been lost or mislaid,

undersigred has/have applied 1o
the company ta issue duplicate
Certficate(s) for the said shares. Any
parson who hs # claim in respect of tha
said shares should lodge such claim with
office Plat

days from this date else the company wil

o e 1 taa by
Face.

Date:-13/03 /202
Name :- cnu: JAMSHED GUIDER

UBLIC NO E
Pubc  harsy phyrrac d ychart MRS, GULWANT
MAHESH SOLAN, ar st i URTE MR, CHUMLAL |

10,0
P iz n ey v s SHEELA CO-OPERATVE |

PUBLIC NOTICE
hotica 10 the Public at large that my|
dvlhl Mr. Jagdish Kantital Madhani |

the absoluta ownarimember of al
e mu. Tights, tite and intarest in|
Unt Na 418, 4 floor, lmimal
immitation Markat  Co-
operative Sodety Limded situated at

outh,|
situsted st Link road, Maled West,
| Mmisal and for|
Sale h . BDR 2-

institutian having any claim cr right In
respect of the by way o

|t siorg wen

PUBLIC NOTICE
8 hereDy gven that my clerts MR.
HITESH HIRJI PATEL & MR OHIRAJ HIRJI
PATEL, joint owners of the propeny mare
particularty described in 1he Schedule
hergander wittan,

Ongal Agysement

made and eniered inta

KUNDENBEN N. SNAII & uns
W BIMAL

JEXTRE MLLS
& Crignal Dissoiuion Dead daed 5N Jufy
e Ba TDeTAE MALS,

ol TBEDY
oic. thersof in fespect of the Schecuied
A hevi g, s, W,

Are pascrs by ot e e,
interest, beneft, eic

1n respect of the
muwm«mw SMw

021
MADNUSUDAN GONIL was :Im
Biedecatiec, My clent M.

AVINASH GOM 2] and (1) ST
[ pASE

M SRATH A LS AU AS GEll
and (3] MISS. NATASHA AVINASH)

martgags, lisn, shars, sals, ficanss,

t Goon. Heg. Socety Lid. sturied al vmmuemw
plot . 547, Enrvan Shankar Rgad, )| | et Owrz - Thwre. atherwiss of having above |
and socety has seo ssued \BULDERS Armemare cn D Z5n Howrter | | agroemant s ealled upon to intimata)
share certicaia in e rama of my clert 1344, bt MR, CHUNILAL | |the undersigned within 15 days of the
eharn carifcatn n. 26 and Share Na 12610 130 andated - RV, ol khrda, © P idaie ol (date of publication of this nofica of|
P shsachts, o et e Flow WS BUANTA| | ruhoritheie such claimis) of amy with
i et on s 220312 1|

JAYABEN BABULAL SHAH ALIAS| (SRS ERiROeecs a1
[ o opeet o HIAGHTY o iwmost i Paviaiz | |1 Dlle of the property which is and wil
0 HARSH deemod 10 ba fres from .Iu
r—y withou o

LSO
WATHFL & Tin CHUNSL A1 RO AH] i)
3] MRS, GLLIANTI MAHESH SOLANK), iyt

t
(such caim and dlaims. if any
Mh:kmtdll-ﬂlwwd

HARISHOHUNLAL STLARK
.suu NAS. KANSA KARESH WAGKELA Lo

iid but the Al
owners Mr. JAGANNATH GANGARAN|
PEDNEKAR AND

i v s Pt 5 e g cos
GULIWANT] MANESH SOLANKL.
€ ary perven o perse have ay e of chpcsien

72 rom|

Builder by name and styie Mesera.
tale agreement|

by exscutng
deted T day of Apd 1388 which wes notl

Sdi-
Mukesh J. Ganganl

herenter
SCHEDULE OF THE PROPERTY
indsinl Lind No 40 admessurng 79930,
Gl'pﬂl'-mliﬁmnh Buding known

Limvled. slualed at Madhuban {ndusirial

Mo 7% (parf) of Vilage | Muigaon, Taluka
Andhar. M 5.0

sd.
(ROHAN J.CHOTHAN]
Advocate

Place Mumbal, Date 1303 204

Deora, (Deceased Person”)
beanng Flat No. B-101, Jay Abhishek CHSL, 730 Sq. Feet Super Bult-
up area, located at 60 Feet Road, Opp: Dev Chhaya, Bhayandar [West),
Taka & Dist Thane- 401101, (the sad

Proparty or Manisha Kanwar Chhailsingh Deota) “the said legal hesrs® and bkewise

m"ﬁ:nm“wm,‘;;“ the saxd egal hers executed a Relewse Deed dated DB04/2021 bearing

document Sr. No. TNN'I'-MIDW!W wherein the said Lalitsingh

theredt slong weh chcumentary evidence 1 N Deora and Manisha

harect MR ROHAN wsm;qumm mmxnmm@

J MMN\ Advocats, D-104, Ambica PUBLIC NOTICE Deora) released, refinquished surendored their rights, ttle and

Darshan, C P Road, Kancival (Exst) Murtes TO WHOM 50 EVER IT MAY CONCERN interest in the said property in favor of their mother Del Kanwar

400101 m:wwnmmnm:uwum Deora. Hence, the saxd Del Kanwar Chhadsingh Deora
In Gufaust MHADA Gopal Krishns Naidu, o h

g 7 the s became the absolute owner of the said property and approached the

on he besis of e Bbe of the Schedued| -l-l-ﬂ-u-l' Nakdu, 3} letier wassed| buyer to sef, wansier all her nghis, e and inferest in the

Proparty &s marketable and ¥res kom all i ol A 4)

Origina lanes Omsd 0612006 itausd by A. Gopal Krighnal
mm—mhm!mmwwmm

e
m&uwmmhm © A1 e crignal
Atuiad by MHALA 0 s Rama o A Gapad Kriahne
[rarmagemmer e At g tadmbodypnant

omershin, 7) Creul tcar pamaan by A, 8) Tt
copy apphcaton of Smb Laxmidevi Gopal Krishna Naidu, 6]
Afidavt datad 251072013 excuiad by Mr. Devendar

Gopal Krithna Maidu ard Mrs. Rubecca Emmanust Rao, 10)
Affdaet dated 35/10/2013 mxcuted by Smt. Laxmidevi Widow
of Gopal Krishna Naidu. of my chont Smt. Luxmidavi Gopsl|
Krishna Naidu of ta rocem No. 1281, chawl No 157, Motlal
ragsr Nod, GHARKUL SAHAKARI GRUH
MARYADIT

Goregacn weat, Mumbai- 400104, have been (ow!]
oftect

by har
418 Fas loged complmnt wel Goregacn poica staan on datad

regered of parties of s3id agreement Ady. Anilkumar M. Marlecha
b o §41-R.L. MISHRAATOCT Hatcoum i - oraentd gl otemerk sy ok o
byl (0 Mo 7, it P, o St et N by e, o Bt o)
Thersicen, iehoscown East Dic- Pagher - 2 Diia 4BV PUBLIC NOTICE o
: oic, have any right S or interest by way of sele,
e ety vy o P 4 b et e o Mori] | e e o X
| agaratihe e £ i e e e i = cnc'rlcE T e i o soraaaic Room fla Wb cem 1o hal flact wilh "
0 [N - 18 days afier plas nﬂt-:: INVITATION FOR EXPRESSION OF INTEREST FOR
documeniary evderce i suppot o the | o o e offica of concemad advocats jor o the concemed SUN-POWER METALICS PRIVATE LIMITED
TaM dani & ln l‘-m Mohan Janl -u ator ¥ aied WHOLESALE INDUSTRY AT MUM)
§ ‘aaving A ) A »
ad ofics, taling which claims f any chal be) [FVR0 FHRMIS Agames I MEENAKSHI SHESHADRI (WIFE) UMAKANT B. YADAY]
Tl i, Mmknty Gotisais Kipmmar Ars (CO.OWNER). 12) MRS, IVER] g s i i
Mt'wmrm';,‘“ roven-hermrid Lnﬂ:d’)ul: DAUGHTER) (CO-OWNER) and (3) 50 201, admessuring it 750401, Carpt e n““” ‘;;i“m Pt el o
ey MR, n:mr_mn.aw'! ocunatentio 85,7085 in
Private L M ) kg with| (SON) 21 the survivng S pom) 2 St Anond Kashirath 2arapir, Kars of St
assels owned by fre Company and io eniar| e damiss of the aloresaid ownsr MR. Arrd Zuewpka, (HUF) baveg P
e s i Fr“q-:’-i of T C;ntwr fo SUBRAMANIAN SHESHADRI, -mvy e 15 5 7 ke pc ok e R MOTICE
bl 2w g Seana 33 clent MRS.  [YER  CHANDRIKA Certiicaia No. 14 dated 10,03 1078 st prammses Nctica it heraty given Tt my ciart MR. DEVDAS SITARAM
Ediine i i sy, | e Comgany. SHESHADRI the  CO- OWNER e 72, acrederiog e 0138 Carpet e CHAVAN, Room Na-D-43, Pt Na. 325, s
d i ‘n{.dﬁ.u; That Mirs. Bhwnica Tarun Jeni & bz, Terun) of the icapet), in the ‘:n-u qus‘lussnuum CHS LD
S ok Josd ‘M“:‘W el on encond for o the Past Centre Cocperatve m‘:m u.ﬁu-smba'lo-—-n-::mw:nm'
P T S A e, gl - | |Pudkese te shass of Ma. Niramay a8 Mands 1 inhert the 33% o Fral o o land :
¢s00¢c w wr W i, g | |Propertes Private Limied (The Company') undivided share I The said fiat heid by| g 5718 (FS I, Mo Do St m‘w;"mrﬁr:u"m““m';
e 1170/ ve e | IR o s e ] o heky o b o i scred e 42 g o soes Mr. Rutral a0 M. Himalay Devdas, nagensalg £ Duis
s Pt v wéy e are Tt | [persons, lagal b etc, and or entties]  [lor trnemiting the eloroseid st in the e el I R e e ma of e Comrat Debicr.
sy o P v s § e mnnﬁwm;‘n'wruf: :ﬂn- of my clant mr\m&u :.-;r | 08.05. 1674 8 52,08 1573 anct tuouigh subsmapent 1987 of e caid progeny i and FIR hat besn| el Gk [N | 36t maaoe l'uu-sg‘-"-“-'-nr'aa- 1
authority eic., having ‘within registared in Charkop Kandivali police stabon under Report Na.
e e S S| et e, | Jwom the dete hersof faiing wih the 243922024 o caes 3 Fabruary 2524 snd egarang ral | | St U
2ok, T R , QALY WONTE | |ohare, i, e, intorest et o ord o ary iranamission process would be A St S 0 ponloen o ol oss of bove 0k i T e
et s s, g w A mmmdwmmh?w comolated. Gperative Socisty Limied i fres from Su;_ﬂ"w ey o thatosa s oy
shares, asssts andior property S oy (D ee. I Ry el
tvm-&:‘dwwwﬂwﬂ':;i; atoresaid Company and B Assats shal Rirvt, ::-;mm-nmmu o romint Arvy paraon or all parons or above mentionad perscna and legal I"'m" ‘V::,w
hdvecse Mih Zugam & lamshad L rcrasantatvas enc lecsl hein haning ay caim o tha s 3 T
i e et v crmate o e urdacugred i e manm,.m‘“l ot s R B el i
ooy S - mongage. exchange. wil, coreract. cage, leste, ben| [T Do o oie ¥ oUW IR T 3 Aed 3034
hevuty Caied Lgon 1 i Ojeckons, ¥ vy B 1
prem b e b . oot sk B
byl e s el winform| [T et dote o e o clpecir TR
o Ml ey el e M i
s 4 shares et 14 days fom pub " thers is o veitvn the tme b, our| |75 B e of e oy
¥ T et WO e K S PUBLIC NOTICE Rotice, Baraby ey wellen clysciond. and| paran Wit complote e necesEary TaNSACIionE in respec of the | proaiectivn rescistion mesicanty
7t aft Fiewra auTe jand 25 Assets, without considering clawms T gt f aey. o ‘Basarming Il D said propedty i undistirbed and| [ T7 o TR ey 63
vt ot e gl | = it i i il Notice is hereby given that my chant M. ch rhjectom an e sarme in the s . flae the| shuanon mavn
e S g s mnm:: ey Saima Nohammed Arlf Lashiuta e ¢ T aiien maresd ‘”“‘I“""n" e .;‘.HM vl racpens for sk lare |
It e e T o fre i leml:bd'r':leﬁquMn wﬂ-ig:“-.hun i gt 1o Wing . ol jean, &1 alir offe. Ackkaas e
i P = ; ary e ¥ I Mo 101, mrwwwnma-mmsmw whor
e iy, W, Jivaia hah Coy me “E"m‘?i‘é{g’m b ot vidge iy S oo ey b 0
B - : 3 '
nnnﬂrqw.m -rm& Nambai40007E| e 4 OF How s Hnd, “Andhen) id 5 Advocate Migh Court] . z
m—;ﬂ: e mn-umSmm l'-‘l-h!‘- Office No. 101, 181 flaar, wing
mmwﬂ-vﬁmrs« S F. 1532/204) nau-dnuur:wmm:.:w(ym(sq .mﬂmu Vg
i bt s el Al 400 7 Plaox: Mumbal .
frwm el A teen ey peiatery [ty peup sharse uo..u mw Pora QIR ooz vumagoe  Froee
LY Inciualve) (-1hs aste Sharan
PUBLIC NOTICE T s 1
& Aslam Yasin Lashkana wha had gifteg
Natice is haretry given to e public T2 oe1/367H | [ihe sad chares and by vu
large et VINOD BHOH, = e Y M e e FUBLIC NOT;
owner and cccupant more parbicularty| 2:.- n n“‘h:’m: MR. CHETAN JANARDHAN KOLI b!’vur\‘ltfﬂll!uuhi Flat No. A-102, st
described i the schadule hereunder wrten, | | FRRIE Ty v , kst o siolen and the same is _ , 5
Floor, A-wing, dres sdmeasuring 470t Ball-up, Jal Bhavan] Park Chel,
by an Agroement for Permanent Atermate| | Wue, WEH Yo ¥AW WTREF | [not raceabla. Iping and sitaated oo Survey. No. 351, Hisea No. A%S, Village Kalws, Takka
Accommadalion éaied 27° May, an =r Ry oiogs wIA wrm | [Mohammad Arf Lastkaria has sl | 4 o\ ruge, from M. Bhavani Constraction through 11 Proprieor M.
betwoet Wi iAok Constucion P Ui | |ord . an/eaw o v emers 2| | mujen tommlakae Heikarat, by 2n sqreaiunt disd 23.0020% which
[Tha Cevelopee) 2t o0 kL S [FHTn A 'mwf::.mvm" m‘u:cn-h l‘nzn Ashih | [ notarized by Mr. 6. P. Ssundattikar, Notary Register under Serlsl No.
Tt .- 4 - 1o gfEd) hopers L refemed o] | 1373/2010 oa 25.10.20%. Further said MR. CHETAN JANARDHAN KOLI by
oty Sy . e mw_n IS fAye we) (o T Bubderaof o On Patand | | 04 Undee Abbay Yojaon, puid staep duty of the aid i ca 20022034
of Assurance Mumoa Crya| [P (e 3 S0 o ez | ety e | | amoant of Re.18,0001 & Pesalty ampunt Ra. 9,600/~ at cfTice at the Collectar
dated 27° May, 2011, Dn " May, 2023, VINOD 3l FATE otqed AU W P |ror ke of Flat No.1507 an 150 Floor in] | 3tat¢  Thane ety under Deed Amnesty Schema 2023 No.
DANEL SKGH, who emrod In Mumba, | (B 0% AL URIZE ER G-, | [the tusding known ns Gauray | | 16089/2023-Dated-07.02.2024.
(FrFTE T, e U AT 3603 307 | [Howhla” belonging o “Dheara) Gauray | | Purther any person having any interest or claim by way of any Agreement/
nm:lc\;uwRMM1mmm [ ke uifla Fe a0 W& AL Gl fogaeed o0 Gomumad = A 'g:m-u-.m mmur'_i-umrhummmmw
suRE SINGH (Wi, 25 s hes | | e 3 |Serial M. BOR. 1117812001 aased 188 | Bdereiined together with the docsiments In suppart thereof, within & ariod
ind ccesors Pesad s revies o | (G T AT A ST B3| |, 2001 Oflc of Js Sun | of 97 a1 from the pablication f s o, [nling which my el abal
SUREKHA VIN0O SINGH has appted foil 3" ot gy ardh - | [Reshsirer, Andner, bean| | procsed farther and then no such claims shall be entertaln and/ or if there
Socity tor anser e said schecbe it | ey S oo g | |26 Ko g s | s a0y such chalm, the same shall be deemed and presurned to have been
= (v vl e & o0k knowingly and watved or shandoned.
“.‘ " A T mmwuwalmmm 4 2
-www-{lmnmtwd:; 2 Sl P .1 2 g e [baen taken by her Date: 133,204 S4/
10 of any [rerest In The sakg Schediie ! | el e B B o) de Advocats High Court
wmmwm ey o Pk stk , Neelkanth Building, Behind
T ae A A rance sha Nereby GOCETES AT T Roee | VALNAT ThsaITe, JAIVOSAYA TAgAr, BaGMpur (W),
: mﬂg’ﬁwm e Coticae wame e Tal Ambarnath Dist Thane
2. 21 PraigR e wd wiolen and tha eama arm nol tacasble.
3 mmmmma@g i Eormbollprapari i) WHE FUBLIC TRUSTS REGISTRATION OFFicE
e oo wroorER A harvs it been deposited by her with any GREATER MUMBAI REGION, MUMBA!
g, &R Al et party or Bank or any Fi FHANTY GOMBSHIONEN OFTICE
1 Mmmm mﬁizﬂ‘z‘lm’!ﬁ;‘ 122 Floor, esmira Foac, Work, @0
o it Fr e AL Ny i mmm-mummummw-wmuwnmnwmmmmu
:a'mmn;’xmm thereal or cnerwise. P, vomed| | 4 iegion o, © acONMISBNG 2 aucion il be NI Brough M. G INOW FV1 LTD 3t Pict Ko 68 Gurgaan Haryam 122003,
o o3 e M Phakc DA, 1380 i Seme nE- socson, e i ok el v .17 14 e A Tiras ol askezcron co)
.4 b do e | Foec o7 asara Keshatam Choudhary 4 Friacang aae rﬁmmm;gmw&ﬂmmm Parian : Ma. Ohavinl Krihia o Mabile +51)
i e bertyrilocmsiorn Cigrrend Lo foips] -
s & X v e own risk ang resporsitdity thareoy] | VTNt 1 T Ves Wardur SB4E182221 , Delbigieindla.cam o Support bankeauctivns com [Helpioe Na T2918811
P \ 3 e ge s v Al i L R e B L e S e RS
. cr .
) oy . V. s o piiodion . mlgwmwmmm a0 o 007 00 o o ot ] | o e e . T i e o e o 3o o8 il :
e gt o avecreh | |0 boon Whareas i ustees of e above vt navethe « Grange Repcr, Lner secton 22.of | [ 70350 D reserve prct andit wii MOV S vt s docaged. Bty lyrows S et i it 1y el o
mnmuummm m“m-t mm with the Senior 3 ,M:fl . 7. The SAS depadl 25% of The bid ameunt/sale price END) emmediafety afer declrsben of succesehd bidde. The|
o objecion, B ay, Wil be deemed to have Police Station, t w M wl 20087 balance 75% of he b amount/cass rcs wamin 15 4 mmmm ectitation of successiul brddet.
M_u,n,mw.ummm [rat T3 AT 42 /o0 TSA T | [ Any parsans having any Grastar Mutil Ragon, va 8 successu bidder taby o depost sale price s sisled shove,  degasks inchding
11,00 A Sqvm ) wdta] [, . interess o beneft in rmapect o v Trat a mmmwummmmﬂummnmmmmmmlmmw i S s
¥ mm; ch ez e the said Sat by way of sals, tran - Description of the Progerty.- |upumv?ﬁwghm|im-nn£mummumm e, beliel and records icar shad not be
i peiods, on e hase of e 900 o e |/ AN PRI OFHEAR | e ooy} | rrmble Soraty: " x’%“gpfm”’m&:"d it 20 oo st e vy pecon il oty
ashaduind rogarty 56 mantisis snd fa| (. [ S Migecr 2 0 A tonment 7 8 £ dny pecs rties o 3
from o encumbrances. (PrrEaRE 3 Reteia @ Efaa | |on custody of tha sbove | || wherm mmovst Vol e e, ctrl, ity o Pt sy el sermEing .»m ks g chargn, o
The abave referred 1o (g T Bl e s sk sy | |t docurants in whatsosver capacky T progeny and ot it o e Taned S8 SN o D s B s .
{Description of Flat Premizes and Shars d e same in| 0 3 3 i T T 13 As per recards av T inova Intormafion abodt any EXCUTErance on tha propertes 5 on The date of B natica
[ BT §R T TR AT Juriieg 1o ma and 8 copy o e eakd| | Vi | | e | BRSO 4. g s, stk VAT, 106, B21, i 5 e oy whlb iy of ifmiie askin s o e oo o s
T sua| [ T sy st o [ty ey wupoories Tokn - Bomat s | o peaperty ikai ba borma by b mrchsier
. stmaazirng /7 ks o 3y e
mnumn?wc;m-mm EE; ‘gg;‘:?"mm“":;* ol win 14 furieen) daye of e
Socety 1 v s d faking which,
Agrpada, Mumzai - «mnnmmnm [ 0w T T 3 vt T, i ey, ol By
Shares of Ra. S0 g T, e U8 Rt | |shl o demmd o have bmen waivad or | T b0 sl vt bk ot e e i e maer ekt P Acetard
Cartfcate No. €5, 110 850| ot e 0 Re3w B Pt athandonad and ihe saxd Sockety shal| | Chry Commiess e . ¥
B oA TSy LT R (50 P o v | | Pt Tt ale f puithicaion, heh tha matied i be procsedid ex-patly. e
Brouts Diviskn . | | At Mo, Gives oty e sl f i o Chay Corrsian, Gt Wi ger 5
Disvic and Sub-Disnct of Mhamal Cay. W% N, sl 148 oy o e 2934 i» g X o campary £l be consruned 1 mov 0/ Oibess 14 w5 and
nﬂulfgdmmt PN gl Husan', Khan Aot Mmmmwmalw;;n o b 41 e/guarardorymorigagers ek, fesporsibiiles 8 cost. Cony or 3y claim raised by
4 AUTHORISED OFF)
HAL DEEPAK N. RANE Es Pate Esiota ond, ogesteed (West ) o SINUNLER 06
i o i P, Jegashieat ﬁ'-m.u Pegistration Office, i

Publishedand Printed by Mr. V‘]ayl’andurarlg
Fatak Bri

Cruss Raod no 2, Near Jawahar Na
Legal Advisor : Adv. ﬂhamtdas agtap An

-9 - mu

Chandwadkar onbehalfof M. 5. Media & Publications Private Limited. Printedat print Somani

oregaon East. Mumbai 400063. and Published at A-502, Plot 239, RDP 6, A Wing, Kesar Plaza, near Charko)
KS Legal Associates, Tel. : 022-20891276, 021- 46007644/7718871559, 09833891

ailakshadeep@gmail.com, activetimesnews@gmail.com./msmedia@rediffmail.com, mumbailakshadeepnews@gmail.com.

rinting Pre

18, 9833852111, Fax : 022-

ss - GalaNo3 &4, Amin Industrial Estate, Sonawala

fMarkel , Kandivali (W), Mumbai-400 067.
8682744 RNT No. MAHENG/2015/63066.

Editor - D. N. Shinde

Limited



